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Qwhon'ble Smt. Lakshmi Swaminathan, Member(J).
None for +the parties even on the second call. We

note that there are 4 applicants in this case and none has
appeared nor their counsel. This case has been listed at

Serial No.9 of today's cause list under the caption that "no

e

P
interested 1in pursuing it. . they should have been present

ad journment will be given'. If the applicants were
Pl
either 1in person or through counsel. In the circumstances,

0.A. is dismissed for default and non-prosecution.

(H.©9 Gupta) .

(Smt. Lakshmi Swaminathan)
Member (A) Member{J)
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